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Shri Ansar Harvani: May I kn;\:i
whether the State Trading Corplc?ca_
ﬁon asked for any tenders Or app 1tl .
tions before the appointment of th
stockists was made?

Shri Kanungo: o
that the stockists are chosen_ .ﬁorn
those people who have had traditional

contacts with those countries.

Shri M. Khuda Bukhsh: May I know
for how long have they been selling
in their own home markets and what
is the reputation they enjoy in, their
home markets?

Shri Kanungo: As I have explained,

not onlv do they have their reputa-

tion in their home country but all
over the world,

Shri M. Khuda Bukhsh: There are
two other brands.

Shri Kanungo: There are new
sources. Those sgources were not
};nown before in India, and because
they were special agreements we im-
poried from those countries,
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No, Sir. 1t is only.

- of the three mentionedq by the
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Shri M. Khuda Bukhsh: M
the reason why all thege tﬁy Ik
which have been chosen by
Trading Corporation haye t
office in Bombay?

Now
Tee ﬁ?mf.

the Sf.af;
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Shri Kanungo: Only ty, of
firms act as the business associat Lhi
the State Trading Corporation, So,:;
Member is mnot known to s h}?:u.
reason is that they had previoys Lon
tacts with Germany.

Shri M. Khuda Bukhsh: May I know
1f the Government are satisfied that
the firms chosen by the State Trading
Corporation have an effective network
for the distribution of the goods®

Shri Kanungo: The distribution i
controlled. As I have said in the man
answer they have not the option of
distribution. They have to deliver the
goods to the allottees decided by the
Chief Controller.
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i;.nd)e'iﬂhnhﬂirmtbehwsti-
getion immediately.  What further
sation has to be taken can only be

fhey had received any warning that
this exhibition should not start be-
aause of the defective electric wiring

\Shri Lal Bahadnr Shastrl: We had
received no such warning. It 1 difi-
cult to estimate the loss but it should
lakhs of rupees, not less than
lakhs in any case. It might be

Sheli 8. M. Banorjee: It is saud m
the paper-—I do not know how far it
13 correct—that the authorities ad-

warning that the Fire Office had
issued that the exhibition began. I
want to know whether there is any
truth in it or whether the cause of
the fire was bad wiring.

Mr. Spesker: He wants to know if
the cause of the fire was bed or de-
fective wiring.

Shri Lal Babadur Shastyd: It {a diffi-
cult to say. It can only be verified
by the enquiry which is going on.

Mr. Speaker: Let us wait. Papers
to be laid on the Table. Shri
Kanungo.

Shri D. C. Sharma: May I  know
it this is a fit subject for a motion
of adjournment? (Interruption).

An Hen, Member: He has given his
My, Spesker: Why does he not speak
b little louder? This is always the
dificulty with the hon. Member.

Shei D, €. Sharrea: What are  the
dounds within which & motion for
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adjournment can be viewed? If a fire
breaks out in & part of Delhi—of
course, it is a very serious thing.. .
(Interruption).

Shri Ram Kriskan Gupla: More-

over, 1 have given notice of a short
notice question on this.

Shri D. C. Sharma: Can it be a sub-
ject of an adjournment motion?

Mr. Spesker: There is absolutely
nothing here It is not an exsminat-
1on hall as to what are the grounds
hypothetically Of course, whenever
a serious matter takes place where the
property of this Government is in-
volved, it i1s a matter of concern. But
1 do not treat it as a censure motion.
There is also another motion, a call-
ing attention notice by Shri Hem
Barua We only -want to know what
exactly 1s happeriing under our very
nose and what 13 the amount of dam-
age caused It is not as if every
motion i treated as an adjournment
motion. I do not normally treat
every adjournment motion as a motion
for censure. If some statement is to
be made I would hear it and then
refuse to grant perwmission to the
adjournment motion. That ia how
we have been treating it (Interrupt-
m)'

Shri Ram Krishan Gupta: A short
notice question should be allowed

Mr, Speaker: Hon. Member will
kindly look into the Rules.

Shri D. C. Sharma: It is not a ques-
tion which is a fit subject for an
adjoumment motion.

Mr. Speaker: Hon. MemBir may
look into the Rules of Procedure and
Practice. The adjournment motion
is disallowed





